FORM A

PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
AB AGROTECH INDIA PVT. LTD.

RELEVANT PARTICULARS

1.|Name of Corporate Debtor AB AGHOTECH INDIA PVT. LTD.
2. |Date of incorporation of Corporate Debtor | 23th April 2009 -
3

: Aulhonty under which Corporate Debtor is | Registrar of Companies, Mumbai
incorporated / reglstered

4, |Corporate Idenhly No. / Limited Liability ~ |U01403MH2009PTC191967
|dentification No. of Corporate Deblor |

5. |Address of the registered office and ;919, Maker Chamber V, Nariman Point, Mumbai,
principal office (if any) of Corporate Debtor |Mumbai City, Maharashtra-400021, India

6. |Insolvency commencement date in Date of order 15th May, 2024
respect of Corporate Debtor

. |Estimated date of closure of insolvency | 11th November,2024
resolution process (180 days from the date of Order)

8. [Name and Registration number of the NAME: MR. MUKESH KUMAR JAIN
insolvency professional acting as Interim | Regd. No: IBBI /IPA-001/IP-P01236/

Resolution Professional 2018-19/11944

.| Address & email of the interim resolution | Address: C-203, EDGE, Opposite Maruti Suzuki Arena,
professional, as registered with the board | Vidhansabha Road, Mova, Raipur-492007 (C.G.).
Email: mkj2822@gmail.com

~

«©

10.|Address and e-mail to be used for Address: C-203, EDGE, Opposite Maruti Suzuki Arena,
correspondence with the Interim Vidhansabha Road, Mova, Raipur-492007 (C.G.).
Resolution Professional Email: cirp.abaipl@gmail.com
11.| Last date for submission of claims 29th May, 2024
(14 days from the date of order received by IRP)
12.| Classes of creditors, if any, under clause (b) | Not Applicable as per information available
of sub-section (6A) of section 21, ascertained | with IRP till date
by the Interim Resolution Professional
13.| Names of insolvency professionals identified| Not Applicable
toactas authorised representative of creditors
inaclass (three names for each class)
14 (a) Relevant forms and (a) www.ibbi.gov.in
(b) Details of authorized representatives | (b) Not applicable as per information available
are available at: with IRP till date

Notice is hereby given that the National Company Law Tribunal Mumbai Bench has ordered the
commencement of a corporate insolvency resolution process of M/s AB Agrotech India Private Limited
on 15th May,2024.
The creditors of M/s AB Agrotech India Private Limited are hereby called upon to submit their claims
with proof on or before 29th May, 2024 to the interim resolution professional at the address mentioned
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims with proofin person, by post or by electronic means; Thezclaim may be submitted in their
specified forms- FormB- Operational Creditor(otherthan work /fe’ﬁ}emjoyee) FarmC- Financial Creditor,
Form CA- Financial Creditorin A class, Form D- Workmen/Eripigges form £ Ayifiorised Reprséentative
of workmen/employee & Form F-other creditors. IPA “001IP-pit22: WY

?ienkémes,. / )

Submission of false or misleading proofs of claim shall a 7

& / ukesh Kumar Jain
et esolutlon Professional
Regd. No.: IBBI /IPA-001/IP-P01236/2018-19/11944

Date : 15.05.2024 In the Matter of M/s AB Agrotech India Private Limited
Place: Raipur (C.G.) AFA validity till : 17.09.2024
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_ E?f" BHAI I‘A—!; gjﬁﬂlg HIE‘I MITED Krishna Institute of Medical Sciences Limited '
ol a
Regd. Office : 1, Nelson Mandels oad, Vasant Kunj, New Delhi- 110070 Gﬂrpur:ate Idepht‘g MNumber: LEIEIHD‘ITG‘IQ?HF'LGDdDEE«E . K l M s
WEBSITE: www.bharatssals com: E-mall: seats @ bharatseats.net Phone: +01 9643330870-T4; Fax: 0124-2341188 Registered office: 1-8-31/1, Minister Road, Secunderabad - 500003, Telangana, India =
8. 1 1oNhe Sucaph por share ats) Website: www.kimshospitals.com, Email: cs@kimshospitals.com, Tel: 040 7122 5000 HOSPITALS
STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2024
' s ke
s T ““;";; o5 ara0zs | 31 aimde o 532023 STATEMENT OF AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND
Mo. Particulars Ad.aied | 116 1.04. 1.04. | J1.04. .
(Audited) |(Unaudited)| (Audited) | (Audited) | |Audited) ?EAH EHDED 31 MA'HEH 2024 (Rupees in Millions)
1 | Total income from Operafions 2TO26.07 | 2514356 | 2047757 (10713550 | 10551374 Standalone Consolidated
2 | Net Prolif for the pencd [before Tax, Exceplional and'or I I
| Extraoedinary toms) 106208 | 75648 | 105085 | 335812 | 286309 8.Mo. | Particulars i o S ek —_—..
3 | Net Froft for the period betore tau {afier - 31-Mar-24 | 31-Dec-23 | 31-Mar-23 | 31-Mar-24 | 31-Mar-23  31-Mar-24 | 31-Dec-23 | 31-Mar-23 | 31-Mar-24 | 31-Mar-23
Excepional andior Extragrdinary iems) 1.052.08 7ok.48 1.050.85 3,358.12 2.963.08 : f f . . t £ L t
4 | Met Profit for the period after tax (afer (Audited) | (Unaudited) | (Budited) {Audited) (Audited) (Audited) | (Unaudited)  (Awdited) {Audited) (Aundited)
Excapbonal andior Extraordinary fama) BOT 58 55153 73686 250544 | 215454 I [ I [ i [ I [ I
5 | Tetal Comprehensive Income for the pencd [Compnsing 1 Total Income 3,087 .44 3.062 .90 2088324 | 1237586 @ 1155520 6,376.04 6,080.9 6.808.13 | 2511200 | 22.235.50
Frofi for the penod {after tax) and Other ! ! I !
Comprehensive Income (after fax] 778.45 555 66 74031 | 248856 | 217107 9 Net profit _ — ) ) ) .
B | Equity Share Capital B28.00 B28.00 £28.00 E28.00 | B28.00 (Bafore tax and Exceptional items) 674.68 ol 9/h6a | 318171 3373.33 1,001.20 1.025.73 127268 | 450908 | 4,/00.78
T | Othar Equity as shown in the Autdied Batance 1 f ' f I I '
Sheet of the year 16,054.64 | 14,005.58 3 Net profit before tax 674, 68 Ti7.07 | 97965 | 31811 337333 994 94 1.024 .50 1,27269 | 459637 | 484007
B | Earméngs Per Share (of As. - aach) [lor conlinuing and (after Exceptional items) | . _ _ . . _ _
disconfinued operatons) (n Fis.) _ _ - 4 Net profit after tax 481,94 583,55 74697 | 235341 | 252489 714,92 765.51 986,73 | 336007 | 3,658.13
| @) Basic (RAs) 257 1.76 235 7.98 | 6.86 | (after tax and Exceptional items)
i@ Diuted (Rs.) 257 1.76 2.35 7.98 6.86 ' :
Moo : 9 Total comprehensive income for the year
' " : (Comiprising Income lor the year (after tax) 478.60 585.50 | 74830 | 235592 | 253312 71223 767 .81 08962 | 336333 | 166664
g Tha above is an exiract of the detailed format of Quarterly’ Annual Financal Results filed with the Siock Exchanga under and ather comprehensive incomedafter tax) |
Reguiation 33 of e SEBI [Lisng obigations and Disclosure Requirements). Regulabons, 2015, The full formal of the Cuarerdy - . | f - ! i | | | !
Financial Resulls g8 gvalabile on he websiles of he Siock BExchange(s), www bsarda.com, and on the Company's weabssla b EI:IIJIl"ll' share EE.FIIT.E| { Face value of Hs, B0, 28 g, 28 | 800,28 B00 28 B0, 28 g0 28 B00. 28 800,28 B0O.28 B0 28
www Sharatseats.com 10/~ each) |
b The above fnancial results of Bharat Seats Limited (the Company”) have been prapared in accordance with Indian Accounting 7 Reserves (excluding revaluation reserve) 17,864.23 | 17.385.63 | 15508.31 | 17.864.23 | 15508.31 | 17.483.29 | 17.285.32 | 15.895.10 | 17.483.29 | 15,895.10
Slandards [Ind-AS) as prescrbed under sechon 133 of ihe Compantas Acl. 2013 read with Rule 3 of the Companies (Indian 4 | | ! : | l | | |
Accounting Standards) Rules, 2015 as amended i Eamings per share (Face value of Rs.10V-
€] The abows linancid resuls hove been iviesed by the Audil Commilies and approved by e Bosrd of Direchons o hair meeting Each): (not annualised ) [
heid on 15t May, 2024 (i) Basis {in Rs.) 6.02 7.29 9.%3 29.41 21.55 8.18 893 1 1§§ 38.75 42-&2
For and on behall of the Board of Directors (if) Diluted (in Rs.) 0.0 - i % el N 519 0% L efo 42l
i .Hntg, s : ! [ L ! ! | | L J
Place: Gurugram (Rohit Relan) 1) The above is an extract of detailed Audited Financial Fesults filed with Stock Exchanges under Regulation 33 of the SEBI (Listing Obiigations and Disclosure Reguirements) Reguiations 2015, The full format
Date: May 15, 2024 Chalrman and Managing Director of the Financial Results for the quarter and year ended 31.03.2024 are available on Stock Exchangei(s) websita wew besindia.com, www_nseindia.com and on Compnany's websiie at wan kimshospitsls com.
2} The above results of the Company have been reviesed by the audit committee and approved by the Board of Directors af ther mesting heid on 16.05.2024
By Order of the Board
For Krishna Institute of Medical Sciences Limited
5 Dr. B. Bhaskara Rao
lace: Hyderabad Chairman & Managing Director
FORM A Date: 16 May 2024 oy
PUBLIC ANNOUNCEMENT

[Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resclution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
AB AGROTECH INDIA PVT. LTD.

RELEVANT PARTICULARS

i 7 N\ 7 []
1.|Name of Corporate Debtor AB AGROTECH INDIA PYT, LTD. ;3:| I % | a
z :Elaf'.a ol incorporation of Corporats Deblor :251I1 April 2005 o . !'% q ﬂ LI I q { <D I L‘I { Q I .-| g g
3. [Autharity wnder which Corporata Debior is | Registrar of Companies, Mumbai
incarporabed | mgisianed
4. {Corporate Kentity Na. | Limited Lably | U01403MH2003PTC151567 N U C L EAR POWE R C 0 RPO RAT I O N 0 F I N D IA LI M IT E D
: .f:""'ﬁ"fﬂﬂ-n'iﬁ':lﬂ E‘Htj"' o G T e i : (W WThTT ahT 32 A Government of India Enterprise) Ta1gu CIN - U40104MH1987G0I149458
: frass a rags oflos 2l 14, Maker Chambar ¥ Nanman Hant, Mumbal, ooy oyt wibes sy pe RS . ) }
hrincipal affce {if any) of Corparale Deblor |Wunbai Gy, Maharashira-400021, inda s yltehd ehTaTer™ Registered Office : 16th Tt Floor, TaT-| Centre-|, fova =maR 3% World Trade Centre, st TR, Sremma, §aig Cuffe Parade, Colaba, Mumbai- 400 005.
6. |Insclvency commencement datein | Date of order 15th May, 2024 =T T e g i il.nic.in, $-TeT il - richasi il.co.i
respectof Corporate Debir L LT §&AT Tel. No. 022-22182171/ 77, H&T Fax No. 022-22180109,6‘1?»!’@113?Websne - www.npcil.nic.in , -HeT E-mail - richasinha@npcil.co.in
o oo ORI |0 daye o e dae of Okt 31T, 2024 Y TR FATE Ud e 3 Uaher AR Tfena ferdier aRoms shT
Bl : islrati f af i MAME: MR. MUKESH KUMAR JAIN
.’Eﬁe‘iﬁ Eﬁ?;;?ﬁ@.ﬁt;;sfhi::ﬂ - |Rogd.No: 881 PAOO1IP-P01Z36 EXTRACT OF STANDALONE & CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31ST MARCH 2024 o
IResahion Professionl N TR R ¢ eug Wy in Crore)
% plessiona, 25 egelered Wi Doar! | ihansabha Rad, M, RalbV00007 (GG ).
prooe b 154k . Whva, ur- e v
| g |Emait mhziz2@gnat com Tahet Standalone gutehd Consolidated
10 Aciress and e-mall 1o bé Used fo Address: C-203, EDGE, Oppasie Marut Suauki vera 31/03/2024 | 31/12/2023 | 31/03/2023 | 31/03/2024 | 31/03/2023| 31/03/2024| 31/03/2023
Reson Professionel | erdmelran i H GATE | KUM@ GY | hIUUI@ gS | oh! GATW | I WATW | el @AW | Y WHTA
11, | Last date for submission of claims :ﬂ:h May, Eﬂzdlf1 - fommgt fuseft fauret E'Fﬁ‘ﬁ'qgi ag’:gr;'aﬁx fuselt af & a;f;m srafy| fuget afy
{14 days from the date of order received by IRP} - T
- ==} it 3Months | Preceeding 3| &t LAl stihs feuzw | wfausw
12| Clertettes, el craddions, il arny, undir dausa (I | Mol Applcable as per informatian aeailable - ?l'l'ﬁ'@' .
ds;!f:un;eéﬁ:gf|suu|£;r|§tam$w wih 1RP Ul date i - | ended months STiehs & e - previous HT{;'@ s & HT{;;@ il <
{ bty thoa Irdarirm Ressolution Professional _ Tfaerar Parti r i 3’I|<'=E§, HAihs 3Mehe
T M of ey ki e A articulars 31/03/2024 ended |Corresponding year ended = :
tn act 85 suthorised representative o crediiors 31/12/2023 3 months | YeartoDate| 31/03/2023 | Yearto Date| Yearto Date
- n?:mf__lr_rrela:ﬂamfas;ﬂreamtiassi — ended for | figures for figures for | figures for
:g; i T IE;Q‘J’.’EL.NEJILT;:LS it previous year c_:urrent current previous
| are available at | wilh IREP t data 31/03/2023 | period ended period ended period ended
Natice is hersty given that the National Company Law Trbunal Mumbai Banch has ordersd the
;TZ%:'I;L:E;EEI -&':I:_:IE'_Iﬂl'[.Iﬁ-I:lE |raesuh:_|:Jtr;'mThE:1I;'m55 unl IiflE.lﬁ.'E Au,;u:ath lqn-di'-i Ilgriuﬁlimila‘d -ﬁ-;: : Sfila028 31/03/2024 31/03/2023
The creios of Wis AB Agrotch Indta Pebvale Limbaed ar. el collad upaiy ke subanit i cisine ('Auditeﬁ?r Un-auditegw| Auditezﬁr Audite?lFr Audite:??r (’Auditezﬁr Auditeﬁwr
with progf an or besore 29th May, 2024 % the interim resolution professional at the address mentioned
23';5‘”_"_"';3” _‘-l'ljj- St e e e s TR 1. T 9 ol 3T 1. Total Income from Operations 3,815.99 4.609.84 3,872.09 18,484.17 14,618.50 18,484.17 14,618.50
i ekpeinie o bty el i il e Snr it 2. 3G a9 e o (<, Suare @&q 2. Profitfor the period (before Tax, 1839.77 239354 172089 | 10,322.16 6,138.22 | 10,322.25 6,138.29
spesiied furms- Form- Operational Credilorfatherthan workmenlemployee), FormC- Financial Creditor, 3T/ 37T STEMEET 92 § ‘i[at) Exceptional and /or Extraordinary items)
i et gy e m. - A Fprosiais 3 ST ST i SO-qE T (31 WET 3. Profitforthe period before Tax (after 183977 | 239354 | 172089 | 1032276 513822 [ 103225 | 61380
ciwarkmen'employesa & Form F- ofher crediars: . 4 i , . , . , . , . , . , . , i
Submission of false or miskeading proofs of claim shall attract penalties. TS T TSl o I39T) Exceptional and Extraordinary items)
Mukesh Kumar Jain a
Interim Resclution Professional 4. 3T AAMY =] T YA oTH (3TTqATg 4. Profitfor the period after Tax (after 497 .24 1,620.36 1,617.94 0,522.66 5,146.01 0,522.72 5,146.06
Regd. No.: IBBI/IPA-O01/IP-PO1236/2018-19/11544 WTET TS ST 92 o T : T
Date @ 1506 2024 In I?'gdh'lai?er of M's AB Agratech Irfl:lia F'ri-.fa_te Limited '@' -qa- % ) . Exceptlonal and Extraordlnary |tems) : L L i) 1l
| Place: Raipur (C.G.) AFA validity till - 17,09 2024 | 5. T Aty o falT el T 3THcA! [399 5. Total Comprehensive Income for the 489.72 1,610.87 1,710.27 6,485.53 5,202.14 6,485.59 5,202.19
TH A T e M9 (ST q9=a) 9 period [Comprising Net Profit for the period
3T T 3T (SFT T TN B 1] (after tax) and Other Comprehensive
Income (after tax)]
6. T<W siaacl IR ISl (3Tehd JoF 6. Paid up Equity Share Capital (Face Value 17,675.48 17,208.66 13,733.66 17,675.48 13,733.66 17,675.48 13,733.66
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI ¥ 1000/- qﬁriﬁ) =— z 1,000/- per share)
BENCH 7. 9T gATehd qIerd, Sl &qd T 7. Reserves excluding Revaluation Reserve, 43,145.26 43,720.53 38,508.73 43,145.26 38,508.73 43,145.63 38,509.05
CP(CAA) NO. 80 OF 2024 e B wfad Sreaat § Wi T Capital Reserve and amount received for
CA (CAA) Ng"_ 49 OF 2024 BISHT TR equity pending allotment
In the matter of the Companies Act, 2013 (18 of 2013); 8. THelel oI 8. Net Worth 60,820.74 60,929.19 52,242.39 60,820.74 52,242.39 60,821.11 52,242.71
AND > = : .
In the maiter of Sections 230 to 232 and ofher applicable provisions of 9. Tcx *IT tIsﬁ (d08) 9. Paidup ert Capital (Bonds) 27,010.10 27,010.10 27,010.10 27,010.10 27,010.10 27,010.10 27,010.10
the Companies Act, 2013 and Rules framed thereunder as in force from 10. FhTaT AT 3ATEHMT I 10. Outstanding Redeemable Preference Shares - - - - - - -
time to time; - . .
’ 11. =07 SioFael STqurd 11. Debt Equity Ratio 149 1.37 147 149 147 149 147
AND - A
In the matter of Scheme of Amalgamation of PL INSURANCE 12, T 73y TMararedn o qRe=ng qid 39T 12, Earnings Per Share after Rate Regulatory
Combony: Pl COMMODITY MARKETS PRIVATE LIMITED: o 2 (3ifeRd TeT 1000/~ ¥ 97) € ) Activities (Face Valuez 1,000/- each) (ing)
Secorr)md %/r’ansferor Company: CONVICTION CAPITAL PRIVATE Q) AT a) Basic () 3009 | (%) 10055 | (*) 117.81 393.69 376.59 393.70 376.60
LIMITED, the Third Transferor C ith PRABHUDAS : % = %
L ADHERiDQ[SOE‘QSS‘Erg(/I C"é‘“spg%\‘;‘gTE LIMITED. the o) EAT: B b) D|.Iuted | () 3009 | () 9911 | () 11488 393.69 356.09 393.70 356.09
Transferee Company. 13. ISIT A= AIErd 13. Capital Redemption Reserve - - - - - - -
incorporated Under (he Companies Act, 1956 having s registered offce af 14, TSaeR (@vs) HIe Tiera 14. Debenture (Bond) Redemption Reserve 2,701.01 2,701.01 2,701.01 | 2,701.01 2,701.01 2,701.01 2,701.01
Mumbar 400 018 GIN: UBE01OMH200851 C1 4288 e 1o et world 15, %07 Tt ST A 15 Debt Service Coverage Ratio 075 082 071 120 0.96 120 0.96
, _.__Petitioner Company 1/First Transferor Company 16. =TS ﬂﬁﬁ?ﬁ E2IEET W 16. Interest Service Coverage Ratio 0.85 d 1.68 147 1.59 I 1.36 1.59 1.36
PL COMMODITY MARKETS PRIVATE LIMITED, a C i ted *) TRt Tal foraT : i
under the Companies Act, 1956 having its registZregrrc])Ff)f?cney ;r’lc??:golglaogr, ( ) :'%Dr Tqu% Not Annualised
Sadhana House, 570, P. B. Marg, Behind Mahindra Tower, Worli, Mumbai- o
400018 Maharashtra; CIN: U51100MH2005PTC 157590 fewfuTat Notes
...Petitioner Company 2/ Second Transferor Company : o O : ~ : :
: 1) ST 3Tiehg MR Ufayfa 3T fafTma o (Gefasar sTeaand 37K TehaterioT STemd) fafremmactt, 2015 & faf@w 52 o STl Wik TSt ol Weqd foht ST aret forirar oftomst & fasga
CONVICTION CAPITAL PRIVATE LIMITED, aC ted und 3 N & . oo LV . il el 2 N 4
Companies Act, 2013 having its registered offiig at 3101, B Wing, 315t Floor, ITEYT T R § | Fm o faeier afomst o1 quf o, gart de@mse www.npcil.nic.in & TR IR & - st o7 Gt uie o o7 31X A9e Wik ToHg=isT ol JadTse T ST € |
DO B oaarg, Frabhadevi, Mumbal- 400025 Maharashira; CIN: 2) WA Ffayfa R fafme a1 (YeiesaT aTert 7 ehe ontvT STHae) fafmreett, 2015 & faftam 52 (4) & A AT Wohe [ T0T TR WTeh TaRTeS Sl T ST gor © 31T I8 TN
...Petitioner Company 3/ Third Transferor Company éa'ers'a AR TR H - S BT G 9= o AT I % |
EEQ?;*;;?,Q&;L&;’;S dezfir?: };SO%T,;%SRXJE E&Zﬂﬁﬁtg L“;';TSEQ;Z 1) The above is an extract of the detailed format of financial results filed with the Stock Exchange under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format
office at 3rd Floor, Sadhana House, 570 P. B. Marg, Worli, Behind Mahindra of financial results of the Corporation are available under 'About us - Company Profile' section of the Corporation website www.npcil.nic.in and also in the website of NSE.
Tower, Mumbai-400018; CIN: U65990MH1991PTC060157 . , . L L . . . . : .
...Petitioner Company 4/Transferee Company 2) Forthe otherline items referred in Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015, pertinent disclosures have been made to the NSE and also made available
NOTICE OF PETITION on the Corporation website under 'About us - Company Profile' section.
TAKE NOTICE THAT the Petition under Section 230 to Section 232 and oth : v :
applicable provisionstofthg E[)Ignm;gnieers Ae\gt|,02nO13 fI)or aﬁc(g?crj]er saiZtig:ﬂr?g; qﬁ 'IIEI' EI'I'F?I', wuse For and on behalf of the Board of Directors
th d t embodied in th tter of Sch f = o
Amaigamation of PL INSURANCE BROKING SERVICES PRIVATE TR TR HHAE AT I ffies
LIMITED, the First Transferor C . PL COMMODITY MARKETS
PRIVATE LI(K/IITIIrESD, trr?gss(?g%:)ndon'l?rpaannsx‘eror Company; CONVICTION NUCLEAR POWER CORPORATION OF INDIA LIMITED
CAPITAL PRIVATE LIMITED, the Third Transf C ith afc ofta
PRABHUDAS LILLADHER ADVISORY SE"RV|c:régspgerl(\)/rATEoml\a?TngDYthhe q 3%" v thS(Ii(l-' hnan's -z ERBl hl ¢ Sg:\ dra Pathak
Transferee Company and their respective Shareholders, presented by the ﬁ—,na,- Date: 15/05/2024 %@WH uthukrisnnan gaq Uldch uwan vLnandra Fatna
Petitioner C ies and dmitted by this Hon’ble National C ; - i ] i i i
L:&t$r?t?£nain|3ﬂ%a£;$:i ggn(;ﬁ%sni 5Tr:t|t/?ay, %/ OtZL'rsan(()‘Jl}ixeed foa;t;]cér::ingoorﬂ%%rm oTr Place ﬂa's: Mumbai 19T (fa=) waT. fa. 1. Director (Finance) & CFO W&Iqawaﬁﬁma‘a Chairman and Managing Director
June, 2024. SIS DIN : 07611408 SYSMSTA DIN : 07770198

If you are desirous of opposing the said Petition, you may send to the
Petitioner’s Authorised Representative, notice of your intention signed by you
or your advocate not later than two days before the date fixed for the hearing
of the Petition, the grounds of opposition or a copy of affidavit shall be
furnished with such notice.

A Copy of the petition will be furnished by the Petitioner’s Authorised
Representative on requiring the same and on payment of prescribed charges
forthe same.

Dated this 17" day of May, 2024
For Ashish O. Lalpuria & Co.,
Company Secretaries
Sd/-
CS Ashish Lalpuria
Authorised Representative for the Petitioners
502, Zee Square, M. G. Road, Opp. Bank of Baroda, Vile Parle
(East), Mumbai-400 057 Email: ashish@lalpurialegal.com

financi“. ep. .in
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4 : &= e, sl faam, I!::I!' iz, e e s, Wi, o :-'“ kel Publizalian of this notice, with coples of suon dooungnés ard |
. i iﬁf T ean we oL F, ¢ E-FE e i et af . 3073 oy & ofher procds (n suppart of nishethelr claimslabpectons for
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